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FINAL ORDER NO. A/86057/2022 

 
PER:  BENCH 

 When the matter was called for hearing today, learned 

counsel for the appellant submits that they seek to withdraw the 

appeal. 

2.0 Considering the submission made, the appeal is dismissed 

as withdrawn. 

(Order pronounced in the open court) 

 
 (Sanjiv Srivastava) 

Member (Technical)  
 

  
 

 (Dr. Suvendu Kumar Pati) 
Member (Judicial) 
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